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* THE INDIAN MAJORITY (AMENDMENT) ACT, 1999

No. 33 oF 1999

[16thDecember 1999] N

An Act further to amend the Indian Ma_]onty Act 1875

’ Beit enacted by Parhament in the Fiftieth Year of the Republlc of Indla as follows:—
1. This Act may be called the Indian Majonty/(Amendment)r Act, 199_9. V

2.In the Indian Méjprity Act, 1875 (herej_m(fter referred to as the principal Act), in'the
preamble, for the words “to prolong the period of nonage, and to ‘attain more uniformity

Short title.

Amendment of
preamble.

and certainty respecting thé age of majority that néw exists”, the words “to specify the

age of majority” shall be substituted.

3. In section 1 of the principal Act, the word “Indian” shall'be omitted. .

4. For sections 3 and 4 of the prrncrpal Act, the following sectron shall be- substrtuted
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“3 (I) Every person domiciled in India shall attain the age of majonty 6n his

- - completing the age of eighteen years . and not before.

(2) In computing the age of any persan, the day on which he was bom is to be
included as a whole day and he shall be deemed to-have attained majonty at the
beginning of the erght?mnth anmversary of that day.”.
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